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Sa \’\\Cam MA. \A~°”\ ........... Applicant ('s)

VERSUS
\ .
g\)\é\‘\’\'\\r’e(\'\“’g\’\ ............ Respondent (s)
A copy of the ORDER dated ... \ > 7 NO N passed by the Hon'ble
Tribunal in the_above mentioned case is forwarded herewith for necessary action.
13407 2004
To, - Applicant by shri Vinod #éhlawat,

Respondent by shri P. shankaran,

Heard the parties,

The learned counsel for the applicant has
filed this CCP in OA No, 521 of 2003 for non-
compliance of the order of the Tribunal dated 13th:
February, 2004. The leamed comsel for the |
respondent Shri shankaran states that the order
passed by the Tribwmal dated 13th February, 2004
has already been complied with, A copy of the
order was sent by the respondent ‘by post. twice
and it was retumed back by the postal Departmént
.‘iith the note that the adressee is not available.
Him ledarned comnsel for the respondent  has given
f:i:;-.»y cf the order to the learmned counsel for the
g,p}:,cant today in the Court,

" In view of this the CCP has become
infructwus, Ac ] i 1Lsmi
vy cordingly, the same J.s dismissed as
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